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IN THE CENTRAL ADMINISTRATIVE ERIBUNAL: HYDERABAD ERANCH:
AT HYDERABAD. |
0.4.NO. |65 F  oF 1992,

. Between:-

- ? syed Saleem,s/o.Syed Anmedullah,aged about 26 yearns,
Wanaparthy, Mahaboobnagar Divisionsi, Mahaboobrniagar .

APPLICANT,
AND

1.%ub Divisional Officer,Telé—Communications,
Gadwal, Mahaboobnagar District.

2.The Telecom District Engineer,Mahabcobn,gar.
RESPONDENTS.

<L | ‘ DETATLS OF THE APPLICATION:

1.Particulars of the Applicant ¢ Shewn as abové.

S el

2. Address for service of Notices: vr, K. Venkateswararao,
= padvocate,2-2-1136/3/1

Jayalakshmi j_vas,mear

Ramalayam, New] Nallakunta, |

nyderabad-508 Ok,

- o particulars of the respondents &
Address for service of Notices : Shown as aﬁJve.

3. Particulars of the Order:

1.0reer No. & Date

2.Subject in brief

No. E1-60/K8/91-92/20
Dated MBN Hne 6.9.91. |
Re-Engagement Xm as caugu

A - ' Mazadoor.
i
I'.
|J
|

4, Jurisdiction: The Applicant declares that the

- subject matter of the 0.A. 1is within the gurilsdiction of'

R the Tribunal as per Sec.14 of the Administrative Tri-

- punalst's Act.1985. |

: 5. Limitetion: The O.A.is within time as per Sec.21 ot

. tne Administrative Tribunals's Act,1985.

’ 6. FACTS OF THE CASE:~

(a) The Applicant is aggrieved by the impugned actio
‘ I
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_6(B):

of the respardents vide letter No, E.1-60/KW/91-9

dated 6-9-91 issued by the Telecom District Engif

2/20

Py

ieer

Mahaboobnagar, in s unjustly not considering the re-

quest of the applicant for reengagmemt of the ag

cant as causal m%?door on the untenable ground i

li-
natat

present there is ban on engagement of causal ma]
which is illegal, arbitrary discriminatory and t
fore cannot be justifiéd in the eye of law, (Amne

i Vﬁ%///
. The applicant Zsubmigt that he was recn
as casual majgoor on 1-1-82 and he continued %o
as casual majdoor upto 31-10-1985 without any br
The applicants submits that he discharged his di

as casual majdoor without any complainamts and

L
bere-
|

oor

Rure )

ties

also

to the satisfaction of the rezpondents, Howeve

I
applicant was disengaged és casual majdoor fromt
on the ground that thefe was no wlrk at that ti

the date of disengagement, the applicant was making se-

the
1.11.85

e, Since

veral requests to- the respondents for reengagiji him as
t

casual Majdoor; The applicant submiss that abo
casual Majdoors wereappointed afresh after dise
of the applicant from %% 1,11.85 as can be seen
the provisipnal seniority_of casual majdoors o

Boobnagar Telecom District

The applicant furth r submits that he had been}conti- '

nuously requesting the rei onde

without ahy result upto »12-89. The applicant

thet he was regngaged on 1.1.90 and he continuosly worked

from.1-1—1990 to 28.2.1990 as casual majdoor.

T)

gagemat

as on 31.7.91 (Annexurej\ ).

+to reengage|him but

e appli- l

25

from

Maha- -

o~

Il

submits
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licant to reengage him as casual majdoor# which is

cant was again disengaged from 1-3-90 onwards. AS

oral requests did not yield any fruitful result, |t

applicant made a representation to the second res
dent to regngage him as several of his Joniors we,

working as casual majdoors. His representation wg

N
G

his &

received in the office of the second respondent onlé.s8, 91

as can be seen from the letter issued by the second res-

pondent vide his lettser No.E.1—60/KR/91—92/29 da
6:9- 91 to the applican‘t.

(C) It is now strange that the second responsg

issued impugned letter No.E,1-60/KW/91-92/20 date

'}

6.9,91 refusing to acceede to the request of the *

arbitrary, illegal, and contrary to the material &
record, It is relevant to subjif;t “the Directl
General P&T issued instruction;\in cirbular’No.26;
STN dated 1.1.84 (Annexurg;; That in the”cése
caxsual majdoor who served tber§;partment for atl
a total period of 240 days in a yeak and whose sej
were sought to be terminated by the department she

served a notice of one month before terminationof

sed

lent

r
)/130/78/
of

ast
vices T
11 be

ser=-

vice., The zpplicant submits that even though he worked

for more than 240 days no notice of termination w

B é

given to him either at the time of disengagement trom

1-11-85 or also fkom 1.3.90. The applicant furths
mits that the persons appointed subsequent to him
continuing and it is only the applicant fhaté is
to be Funjustly discriminated dispensing with the

first time from 1.,11,85 and again from 1.3,90 and

r sub- .
viere
ought |

service

also
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" in rejecting the clii%ﬁfof the applicart for reeng

| €)

-4 -

in not regngaging him to this day; The applicant

sub=-

mit that he has been put to unfold misery and hardship

without any Job no fault of him and the applicant]

virtually put to unnecessary hardship and litera

he is on streets, The applicant submits that the |

him while continuing sevemal casuad majdoors appol

ted subsequ&nt to the applicant is wholly illegall;

111y

LmE
“pugned action of the respondents in not reengaé gzl////

nt-

arbitrary and discriminatory and opposed to 21l ¢
of equibty Jjustice and fair play.

\

7o ~ REMEDIES EXHAUSTED: The applicant hag

(8"

other effective alternative remedy except to appr

this Hon'ble Tribunal.

8. MATTERS NOT PREVIQUSLY FILED OR PENDING:3

The Applicant has not filed any other W.,E

[ By

0.A. in this regard and such a case is not pendin

any court or authority of law.,

9,  MAIN RELIEF:= It is therefore prayed th

this Hon&ble Tribunal msy be pleased to declare—t

the applicant is entitled for reengagement as EAME

casual mazdoor under the control of the Telecom Di
trict Bngineer, Mahaboobnsgar with consequential '

benefits by holding th%/ggxiﬁn of the respondentsy

nent vide Telecom District Engineer,Mahaboobnygar|

L1, No. E.1=60/K4/91-92/20 dated 6,9,91 as illegal

nrions

o

ach-

in

at

fat

age-




[

ﬂ“/’* '

A

other order or orders as this Hon'ble Tribunall

B

-

- 5 =

arbitrary, discrimintory and violative of Articiies

14 ahd 16 of the Constitution of India and pass

deem fit and proper in the circumstandew of thé

10. INTERIEM RELIEF: Pending disposal of th

0.A. It is therefore prayed that this Hon'ble ﬁ[ibunal

may be pleased to dlrect the respondentisto fort

reengage the applicapt as casual mazdoor and pa

other order orders as this loh'ble Tribwynal may

fit and prpper in the circumstances of the casel

11, Court Fee:

1.1P0.80. & Dete: O\  Wh t?’q)’ﬁ‘

fog

2, Name of the Post Off;ce:
12. ENCLOSURES:

Material Papers,uovers,Acknowledgments,Pads

VERIFICATION

I, Syed Saleem, son of Byed Ahmedullah
aged about 26 years, Wanarapathy, Mahaboobnaéaﬁ
Division, Mahabobbnagar District Ardhra Pradeé
do hereby verify that the contents of %k stated
paras 1 yo 6 true to my personal kncwledge and:

RKEXAXXRERE® paras 7 to 12 are true to my perso¢
ledge and advised to my counsel the aizove menti

‘ggoleeey

Signature of the A

are true herdce verified,

lFﬁv9«JKS»L~{AVV\Qv£EL/F—*M

Signature of the counsel
for the Appkicant.

Date:
Hyderabad,

such *

l
lLr.o.iB.cm.ngrrzmﬂ

&IPOC,

h

above |

1

atu iz

él know}

iloned contents

pplicant.
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Rugak Notice of termination in respect of Casual Paily Rated|Mazdoors

b & RdE 6%}1"3’6/ gngt - Dateds 1,10, 19353. o

In order o nﬁleﬂ‘ut certain judgements in respect of

Casual Mazdoors, fhe nucstion of issuing a notice of one month of
payment of wages inlieu thereof tohéaaua1 mazdoor; whose aeryices aJe
terminsted by the Department, has‘been engagingtha:attention qf
this Rexxux Directorate for some time past, It has now ﬁeen : ‘
decided that such of the casuil mazdoors who serve the Depargment |
for at least a total period of 240 days in a year and whose Jervices
are proposed to be terminatpd by the Department shall ke | |
served a notice of one month before. terminstion of their service

‘, or ~nemnnth wages In 1‘1eu‘thereof be paid to them, _ :

: o - |

The above orders take effect from the date of issueq |

L ]
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CHECKED BY APPROVED BY

o)

TYPED BY ’ COMPARED BY
IN THE CENTRAL ADMINISI‘RATIVL TRIBUNAL

HYDERABAD BENCH
HYDERABAD i

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH:; AT FYIERABAD

THE HON'

AND . f‘

THE HON'BLE MRVR,BALASUBRAMANIAN:M(A) | %&

THE HON'BLE MR.T.CHANDRASEKHAR REDDY:sM(J) '

THE HON'BLE MR.C%P.’DROY 3 MEMBER(JUDL) o

| Dated: 255 - 1993

ORDER/JUDGMENT 3

R.&A./ C.A./M.A,No,

_ | in
C;.A.No. \cgq/ch_,
T.A.No, ‘ - (W.P,No.

e

. .‘_"—'*_”". '
Admitted and Interim pirections issued

Alloyed

Disp¢psed of with directions
Dism Ssed_

Dié issed as with drawn
Dismjissed for default
M.4.Drdered/Rejected
No o derlas to costs,

n,

'=*9“ bdnaﬂ

admbi 1t tive T"
Gwﬂdégélbch
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